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Japbalput, this the 08 gay of July'2003

Hon'ble Mr, DeC.Vermd, Vice Chairman (J)
Hon'ble Mc, a,KBhatt, ‘Ilember (A)

HOShangabad mép) ,o.“gooo eoe APpliCant

( Advocate 3 - MG Nirmala Nayak )

versus

i1, Union of India,)
" Through the S&1:91:&1’:g:z‘=

Mint and Press (Currency Branch)

Ministry ©f Financey North Block New
Delhig ‘

20 General Manager Security Paper Mill,
Hoshangabad (MeP) '

3. peputy General Manager Security
Paper Mill, Hoshangabad (MoP) o o .. «Respondents

( Agvecate ]

O RD E R (ORAL)

a.

Fer s Hon'ble Mr, D.C.verms, Vice Chairman (J)

Bf this OAy the applicant has prayed for quashing of €
the order dsted 27-8-02/02-9-2002 by which the penalty
order was passed, IS, however, appedrs from the record

that the applicant has not\ preferred appeale. Appeal is

e
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statutorily provided, Consequently,f the applic:nt can come
to the Tribunal only after exhausting the departmental
remedies, Learned counsel, on inquiry,_g submit that as the
45 days has expired,; he could not filed an appeal so the
Disciplinary Authority's order be stayed,

24 Considering the facts, we direct the applicant to
file an appeal against the impugned order (copy annexed as
Annexure A:-3) within a period of 15 days ffom the date of
receipt of a copy of this arder o The appropriate
Appellate Autharity, shall without taking into considera-
tion the limitation issuey decide the appeal on merit
within a period of three months from the date of receipt
of the appeal,; in case, the same is filed W:i,thina a 15 days

as mentioned afaresaid,

3e The OA stands decided accordingly. Cost easy.

( A.KBhatt ) ( DeCoVerma )
Member (A) Vice Chairman (J)
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